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DELHI LEGISLATIVE A9oHtn- —=—=—"""

ELHI LEGI SLATIVE ASSEMB LY SECRETARIAT

( BULLETIN PART - 11 )

(General Information relating to Legislative and other matters)

Friday, August 21, 1998 / Shravan 30, 1920 (Saka)

NO. 418

(1) COMMENCEMENT OF THE SIXTEENTH SESSON OF THE
FIRST LEGISLATIVE ASSEMBLY OF  THE NATIONAL
CAPITAL TERRITORY OF DELHIL.

Members are informed that the Sixteenth Session of the
pirst Legislative Assembly of the National Capital Territory of
Delhi will commence oOn Thursday, 24-9-1998 at 2-00 p.M. in the
Assembly Hall, 01d Secretariat, Delhi.

(2) ALLOTMENT OF DAYS FOR THE TRANSACTON OF BUSINESS
ING SIXTEENTH SESSION.

DUR

The sittings of the Legislative Assembly  for the

transaction of business have been tentatively Fixed for 24, 25, 28

and 30-9-1998.

(3) TIME OF SITTING OF LEGISLATIVE ASSEMBLY
A i S e

The sitting of the Legislative Assembly shall commence
at 2-00 P.M. and continue till it is adjourned for the day, unless
the Speaker directs otherwise.

(4) NOTICES.OF QUESTIONS AND HOLDING OF BALLOT

ESTIONS AND UL — ——

Under Rule 33 of the Rules of Procedure and Conduct of

Business, not less than 12 days clear notice of questions is

required to be given by the Members. Under Rule 36, the Members
may give notice of only five questions in a day including Short
Notice Questions, Starred Questions and Unstarred Questions. In
case any Member gives notice of more than five questions on any
day, his first five notices will be taken up and the remaining
notices shall be deemed to have been rejected.




(2)

T Fa it

(5)  ALLOTMENT o DAYS FOR

THE SIXTEENTH SESSION (RULE 37}

For the

questions by Ministers in respect of various

set out as under:-

e U s

Date of

S.No, Departments
5 sitting

Sixteenth Session, the days

receipt of
Question for

the Department

in Col.?2

ANSWERING

QUESTIONS DURING

for answering
Departments have been

e

Last Date for

Date of

holding
ballot for
determinati-
on of
priority for
oral

; s ‘ answers

1s Administrative - '24-9-98
Reforms, General
Administration,

B e Education, Technicajl

" Education, Vigilance,
Labour, Higher Education,
Law § Justice,
Development.

s Home, Revenue, 25-9-98
Planning,

Cooperative,

Prevention of Food
Adulteration; Jails,
Services, Transport,

Health § Family Welfare
Tourism, Election.

3 Food § Supplies, 28-9-98
Public Relations,
Sales Tax, Gurudwara
Elections, Finance,

~ Urban Development,
Social Welfare,

Employment, Excise.

4.0 Land § Building, 30-9-98
Irrigation § Flood

Control, Industries,
Language, Welfare

of SC/ST, Environment,

Forest § Wildlife.

10-9-98 upto
3-00 P.M.

11-9-98 upto
3-00 P.M.

14-9-98 upto
3-00 P.M.

16-9-98 upto
3-00 P.M,

10-9-98 at
5-00 p.Mm.
11-9-98 at
5-00 P.M
14-9-98  a¢
5-00 p.M,
16-9-98 at
5-00.p.M,
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NOTE:

(i)

(1)

Liid)

(iv)

(v)

- (vi) »;;

(vii)

(viit)

Notices of Questions for the Sixteenth
Session will be received with immediate offect.
A Member may give notices of upto [ive
questions in a day including Starred and
Unstarred Questions,

Member may Kkindly note that if: hotice‘of any
question is received after the last’ date
and time in respéct of  various departments
vide Col.3 and 4 on pre-page, such a notice
shall stand disallowed. The time for receipt
ol Notices shall be upto 3.00 P.M,

Where the question draws a reference to a news
item publishe: in o national or local daily,
the question, in order to be admissible, must
be accompanied by the relevant clipping of
the news iten. The questions not accompanied
by rclevant clippings are 1likely to be

disallowed.

The clubbing of questions will be done in
case several notices of questions on the same
subject matic)  are received. Noticos of
questions subsequently received and repeating
in substance the same subject, matter are

liahle to be disallowed (Rule 31 (vii).

Members are requested Lo iindicate clearly and

legibly their priorify in respect of question.

Jf no priority is indicated, the same will

be ecided according to the Rules.

Ballot will bhe hecld in the room of the

Secretary at 5.00 PM  on the dates indicated

capainst each.  Members arve requested ho kindly

make it convenient to witness the balloting
ol notace of quest ions on the dates fFixed for

the purpose.

Members  may kindly rnote that since the

Muicipal Covparation of  Delhi has been duly

constituted, notices ol questions relating to

its day to day administrati on and [unctioning

miy not he cntertained. The same are liable




(6)

AM on the next working day. This is not intended
to preclude the members from sending notices

addressed to the Secretary by post.

(9) VISITORS GALLERY PASS

Attention of the Members is invited to the
directions issued by Hon'ble Speaker underRule 291 of the
Rules of Proceduree and Conduct of Business in the
Legislative Assembly with regard' to admission to the Visitors
Gallery. The directions inter alia provided that application
forms for the issue of Visitors Gallery Passes must be
submitted by 5.00 PM on the working day previous to the
date for which the Gallery Passes meant  for sitting of

the House on 24.9.9Rwil) be accepted upto 5.00 DM on the

carlicr ‘day e, P23 .9, 1990 . fimiloarly, aprlications

for Callery Passes for Lthe auheequent dates weould

be processed and issued in khe like manner.

The seating capacity in the Visitors Gallery
beiing limited, not more than two Passes shall be issued’

to a Member for each sitting. No admission cards for the

Visitors Gallery will ordinarily be issued on the same day.

NOTE: Members are requested to recommend issue of Gallery

Passes for those Visitors whose nrntec:cdents_ are

well known to them.

(o IN ORDER TO MAINTAIN PROPER DECORUM IN THE 1OUSE
ALL MEMBERS ARE REQUESTED NOT TO pRING CELLULAR PHONES,
_PAGERS OR OTHER ELECTRONLC GADGETS ETC. 1IN TIHE HOUSE. IF THEY
ARE IN POSSESSION THEREOF TUEY MAJ‘}?NDLY ENSURE THAT IT IS
KEPT SWITCHED OFF WHILE THEY ARE JN THE HOUSE.
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DELHI LEGISLATIVF ASSEMBLY SECRETARIAT

igszEENTg SESSION)

PROVISIONAL CALENDAR OF SITTINGS

.24 September, 1998

25 September, 1998

26 September, 1998
27 September, 199¢

28 September, 1998
29 September, 1998

30 September, 1998

Thursday

Friday

Saturday
Sunday

Monday
Tuesday

Wednesday

Government
Business

Private
Members'
Business

Holiday
Holiday

Government
Business

50114;yﬁgn.h..'ht.j)

Government
Business
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IN THE INTEREST. .OF TIMELY AND ORDERLY
. TRANSACTION OF BUSINESS OF THE HOUSE,

'HON'DLE MEMBERS ARE REQUESTED TO KINDLY
COOPERATE IN MAINTAINING THE DIGNITY AND

DECORUM OF THE HOUSE.

Kind cooperation of Members is solicited.

P.N. GUPTA
SECRETARY

¥
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